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MR. DEPUTY-SPEAKER: I now put
the Resolution moved by Shri Kedar
Pandey to the vote of the House.

The question is:

“That this House approves the re-
commendations made in paragraphs
13 and 14 containcd in the First Re-
port of the Railway Convention Com-
mittee, 1980, appointed to review the
rale of dividend payable by the rail-

way undertaking to General Reve-
nues as well as other ancillary mat-
ters in connection with the railway
finance and general finance, which
was presented {o Parliameni on the
25th February, 1981”.

The motion was adopted

17-30 hrs.

APPROPRIATION (RATLWAYS)
BILL,* 1981

THE MINISTER OF RAILWAYS
(SHR1 KEDAR PANDEY): I beg to
move for leave to introduce a Bill to
authorise payment and enpropriation
of certain sums from and out of the
Consolidated Fund of India for the
services of the financial y~ar 1981-82
for the purposes of Railways.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] to authorise payment and
appropriation of cerfain sums from
and out of the Consolidated Fund of
India for the services of the finan-
cial year 1981-82 for the p.rposes of
Railways.”

The motion was adopted

SHRI KEDAR PANDEY: 1 infioducet
the Bill

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain

sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 for the
purposes of Railways, be taken into
consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the scrvices
of the fAnancial year 1081-82 for the
purposes of Railways, be taken into
consideration.”

There are six hon. Members to speak
now on the Appropriation Bill. 1 will
permit only three minutes to every

Member., Shri Somnath Chatterjee,

SHRI SOMNATH CHATTERJEE
(Jadavpur): May I have tne atitenticn
of the hon. Ministers, What I want {o
refer. (Interruptions).

I would requesl his xind atleniion,
as il is a very serious matter.

After the loco men strik2 and dur-
ing the loco men strike various disci-
plinary actions have been taken hy the
Railway authority. Very repressive
and ruthless steps of victimisation
have been taken. I am sure the hon.
Minister does not know it and if he
knows it then he is not fit to be there.
Some dismissal orders,.... (Interrup-
tions).

May I have your kind attention?

MR. DEPUTY-SPEAKER: OQrder,

order, Mr. Jyotirmoy Bos.

SHRI SOMNATH CHATTERJEE:
Certain employees of the' Railways (In-
terruptions)

I would request the hon. Finance
Minister and Law Minister, 1 do not
know whether he believes only in law-
less laws. (Interruptions).

*Published in Gazette of India Extraordinary Part II, Section 2, dated

17-3-81.

+Introduced with the recommend ation of the President.
tMoved with the recommendation of the President,
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[Shri Somnath Chatterjee]

What has happened? Has this Cabi-
net has any sense of orestige or not?
Temporary, casual railway employees
have been dismissed with notices that
if his father does nol resume duty
within twelve hours, he shall be dis-
missed from service. There is 1ot one
case alone. There have been namer-
ous cases Dismissal ovders have been
typed out in slips with blank places
where name of the father and the name
of the employee is mentioned, I had
to go to the High Court and obtain
arders against that. I ask the Govern-
ment, is this a civilised admin:stra-
tion? Falher is on strike and the son,
because he is a casual or a temporary
employee, is being given notice that
within twelve hours if his father does
not resume duty, then ne shall be dis-
missed and they have heen dismissed.

I would like to know whether the
hon. Minister supports such dismissal.
whether the Cabinet here supports
such dismissal gnd whether they have
gat at least this little sense of decency
and eivilised normg of behaviour that
they immediately jssue orders for the
withdrawal of such dracoian orders of
dismissal. 1 request the hon. Minister
to state categorically whether the Gov
ernment of India supports such oraers
or dismissal. I want %o know whether
the hon. Minister knows of it or not.
I would request him to declare here
itself cateorically that such type of
victimisation will not be repeated in
future.

Numerous cases, moTe than 1100
employees, have been disThissed under
rule 14,(2), that 1s. without any inquiry
and under rule 2046, which is also
without an inquiry, compulsory relire-
ments agnd so on and go forth. If this
Government believes that Ly taking
such steps of victimisation, such re-
pressive measures, against the em-
ployees they will get the cooperation
of the employees, then they are sadly
mistaken. You cannot get the willing
cooperation of the employees by taking
such steps of viclimisation. Nobody in
this counfry has said that the demancs
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or the pasis on which the locomen went
on strike are without any foundation.
They do not want to sit across the
table. They do not want to carry out
their own obligations. If the workers
have to take an industrial action, then
this type of victimisalion takes place,
This is not the way you should behave
with your employee. If any employee
in this country takes recourse to an
industrijal action to save his minimal
rights and, in return, if such
type of repression 1is let loose,
this does not and cannot bring
about any discipline, any contentment,
anywhere. Therefore, I reguest the
hon Minister to state cabegorically
whether such dismissal has been done
with their approval and what he is
going to do about it.

Secondly, Calcutta has been chosen
for experimenting with an unaer-
ground railway. Now, we are reach-
ing a situation of immobility in Cal-
cutta. Large areas of Calcutta are dug
up. 1985-86 is supposed to be the
time-table for its completion. With
a terrible increase of population in
Calcutta and the vehicular traffic, we
are in tremendous difficulty. The hon,
Minister probably has been kind
cnough to spend some time and visit
the place. I believe, Mr Jaffer
Sharief has gone there. What is the
difficulty that we are facing? A4part
Irom the question of expediting the
completion of Metro railway, because
all other cities are discarding the pro-
ject—they do not want it, Calcuita's
experience is sufficient for other cities
—there is a very strong demana of the
State Government ang the State Gov-
ernment has been repeatedly reguest-
ing the Central Government to think
very geriously about the circular rail-
way. Sir, I do not why the Minister
is laughing. Whenever we talk of
Wect Bengal or Calcutta, they laugh.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): We take it
very seriously, .

MR, DEPUTY-SPEAKER: You do

not want that the Minister should
smile. He is only smiling.
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SHRI
Let them smile not in this
They should not laugh away our pro-
posals.

SOMNATH CHATTERJEL:

An gmount of Rs. 35 crores is neces
sary. There are tracks already avail-
able. The only thing that is needed is
a decision at the Central level and its
implementation. Otherwise, it iy very
difficult to meet the traffic problems in
Calcutta. I earnestly appeal to the
hon. Minister {o take this into conside-
ration very seriously. Other aspects
are also there. But I do not want to
take more time of the House. [ re-
quest the hon. Minister to react favour=
ably to these two matters.

SIIRI K., A, RAJAN (Trichur): Mr.
Deputy Speaker, Sir, I woula like io
draw the attention of the Minister to
the traction technology in the rail-
ways. I mention this topic of tracton
technology with a view to put forth
the economics of traction. As I
understand,

100 Gross tons Haulage by Steam
Locomotive works out Rs. 12!-,

1000 Gross Ton Haulage by Diesel
locomotive works gut to Rs. 5/-.

100y Gross Ton Haulage by Eleciric
locomotive works out to Rs. 3/-.

In the circumstances, I jmpress upon
the Hon, Minister to review the over-
all policy regarding traction.

I do nol find any rational approach
to this problem., Where there is sur-
Plus electric energy, you are not going
for electric traction. But, where there
is scarcity of electric energy, you are
going for electric traction.

We are forced by circumstanceg to
adapt new traction technology. I
could not understand how you worked
out the economics in this traction
technology.

I would like to impress upon the
Hon. Minister one relevant point.
What is the real criterion which is
being adopted in switching on to elec-
trical traction? I know that the
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initial investment for electric trac-
tion is high. But, as I understand,
the over-all turn over is much greater
than in other traction. It works out
to Rs, 3/-, as ] already stated.

I would impress upon the Hon.
Minister that in working out the over-
all traction technology in our railv.ay,
especially ynder the circumstances in
which we are placed, we are not taking
into consideration the economics of
electric traction.

I would like to mention especially
the proposal for electrification in
Keralg between Trivandrum and Sho-
ranur. You can wvery well eclectrify
this particular area, where glectricity
isin surplus and is available also at a
cheap rate. If I understand correct,
the Government of KXerala bhave also
come [orward wilh a proposal to give
electricity al a  concessional rate.
Therefore, I impress upon the Minister
kindly to ronsider the matter of electric
traction in the light of the above facts.
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MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri, I am not asking
you te stop. You must know our
Railway Minister is g trade-unionist.

SHRI RAMAVATAR SHASTRI: I
am telling that. Perhaps you are
not following because 1 am speaking
in Hindi.

MR. DEPUTY-SPEAKER: There-
fore, you can rest assured that the in-
terests of the workers are safe in his
hands.

SHRI RAMAVATAR SHASTRI:
Sir, I have got very very cordial re-
lations with Pandayji and 1 have
nothing against him.But I am against
the Railway Board, of course. The
Railway Board is not doing justice and
they are the greatest obstacle in the
way.
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MR. DEPUTY-SPEAKER: Mr. Law-
rence,

PROF. MADHU DANDAVATE
(Rajapur): If father does something,
is the son to be victimised for that,
Sir? It s unfair and unparalleied in
the  history of the country. Sir,
everyone here is opposed io the Prime
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Minister’s policies.
be victimised?

But can her son

SHRI SOMNATH CHATTERJEE:
Or can Mr. Kedar Pandey's son be
victimised?

MR, DEPUTY-SPEAKER: In these
things I would say that the Govern-
ment would follow a policy of forget
and forgive. That would be the best
policy.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NAR-
AIN SINGH): That is the policy of
the Government, Sir.

MR. DEPUTY-SPEAKER: I know
that.

DR. SUBRAMANIIAM SWAMY:
(Bombay North-East): They must for-
give and then forget.

MR. DEPUTY-SPEAKER: In Ta-
mil—Mr. Subramaniam Swamy, you
know Tamil—it is called Marappom,
Mannippom.

SHRIMATI SUSEELA GOPALAN
(Alleppy). That should be the idea.

MR. DEPUTY-SPEAKER: Yes, Mr.
Lawrence.

SHR M. M. LAWRENCE (Iduk-
ki): Mr. Deputy Speaker, Sir, Kerala
is a neglected State—neglected by the
Central Government in many respects
and more so in respect of railways.
Everybody knows that the depsity of
population in Kerala is very high..

SHRI P. NAMGYATL (Ladakh): Re-
duce it and send some to us.

SHRI M. M. LAWRENCE: It is the
highest in the country and land is
scarce. Percentage of passengers is
the highest when compar2d to other
States due to more number of educa-
tional institutions and the peculiarity
of the industry—bath private and
public sector as also the agriculture.
Only by roads this camnot be solved.
Only by constructing more rallway
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lines, this traffic problem can be sol-
ved to an extent. But unforlunale-
ly, the State has the lowest per
capota rail line in the country. This
is because of the negligence by  the
Governmeat so far.

Kerala is g State which earns more
foreign exchange by producing spices
and exporting sea-food. Thanks {o
the policy pursued by the Cungress
Government for the last 30 vears

Sir, our State has become the fore-
most State in sending humanbeings
outside the country who are earning
foreign exchange for our nation. 1
do not know whether Government of
India has given any consideration to
the Kerala State for the service which
it is giving to the nation—Never., Not
a siagle kilometre of railway is elect-
rified in Kerala, even thaugh the
State Government offered power at
cheaper rate. If there was no step
motherly attitude towards the Kerala
State, the Central Government would
have accepted the offer as 5 Iless-
ing as it will reduce the consumption
of costlier or dearer oil

To open a railway line connecling
Cochin and Madurai is very essential
for the development of hilly area of
Idukki district.

Sir, Idukki, is the foremost areg of
the country which earns vaiuable
foreign exchange by producing spices,
iea, coffee etc. And it will he @t boost
for t{he development of tourism. It
will immensely help the devotees of
Tamilnadu and Kerala who visit Sa-
barimalai and Madhurai Meenakshi
femple.

MR. DEPUTY-SPEAKER: [{ has
already becen mentioned in the budget
discussion.

SHRI M. M. LAWRENCE: It will
help them to get the consumer goods
cheaper. I urge upon the Govern-
ment to construct a new ra:way sta-
tion between Ernakulam .Junction and
Tow:a North Station to avoid the un-
necessary delay in Ernakulam  junc-
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tion as well as inconvenience caused
to the vast number of passengers due
to non-stopping of some of the irains
in Eranakulam Junction, z

The Alleppy-Kanyakumari line
should be constructed. The amount al-
lotted for the construction of Ernaku-
lam. Alleppy line is meagre, I ré-
quest the hon. Minister to enhance
the amount for the same. The survey.
of Guruvayoor-Kuttipuram, Nilam-
bur-Chaliyar and the Tellicherry-My-
sore line should be expedited. The
survey should be conducted from Ceo-
chin to Bodinayakanur 1{o link up
with Madurai.

MR. DEPUTY-SPEAKER; It hag al-
ready been mentioned.

SHRI M. M. LAWRENCE: A
coach building unit should be started
in Kerala,

MR. DEPUTY-SPEAKER: Now Yyou
must conclude.

SHRI M. M. LAWRENCL: I carn-
estly request the hon, Minister of
Railways to give utmost consideratica
to the points which I have rzised in
the cut motions. And, lastly. I request
the hon. Minister to take steps fo con-
struct a footh path along with the brid
ge under construction netween DNMet-

tur and Kumbalam, u part of the
Alleppy line.
SHRI GEORGE FERNANDES:

(MuzalfTarpur): Mr. Deputy-Speaker,
Sir, there were a few points which I
thought I should bring to the notice
of the hon. Railway Minister. One
is relating to the vietimisation that is
currenily going on. This victimisation
is primarily among the loco running
siaff consequent upon the agifatio: in
which thesz workers were involved.

18 hrs.

Sir, on more than one ouvcasion in
this House we raised this guestion but
we could not get a satisfactory reply
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from the Government about the de-
mands which the workers had made
and the failure of the Govi. to im-
plement the agreements which it had
arrived at with the workers. In fact,
the Railway Board—in other words,
the Government, after all who is the
Railway Board—the  Government
which provoked the railwaymen into
action only in order to suppress them
and suppress their organisation, The
total number of workers who have
beer. victimised, I think, run into
several thousands. What I would
like to know from the Railway Minis-
{fer, because the other hon. Members
in this House have already referred to
it in the course of the debate in the
Appropriation Bills, have they fixed
a target for victimisation? If so,
what is the number of people that you
want to victimise? We would also
like to know from Pande Ji his tar-
get as to how many he wants to be
thrown oui because their number runs
into several thousands. What s your
target? Let us know about that. So,
we would like to have a very
categorical reply from the Minister on
this question of victimisation.

Secondly, Sir, is the question of the
incident that took place in Ghaziabad
in which one of the junior Minister
was involved. He is said to have
gone there with the walking stick. I
did not know that he needed a walk-
ing stick at this age. However, he
was involved in a certain incident.
Other hon. Members have raised this
question. We raised it in this House
and, I know_ that the Minister made
a statement in the House yeslerday
which I have not been able to  see.
I was mot here around yesterday.

Sir, I have here with me a letter
from the employees who are involved
in the incident and there are two
poiats that they are making. The
first point is that an official of the
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Railway Board and
there....

his name 18
MR. DEPUTY-SPEAKER: Please do
ot mention.
SHRI GEORGE fFERNANDES: *

SHRI JYOTIRMOY
mond Harbour): Why not?

BOSU (Dia=

SHRI GEORGE FERNANDES: I
amquoting from a newspaper,

MR. DEPUTY-SPEAKER: You are
not supposed to mention the name
of any officer whp cannot defend him-
self in the House.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MAIL-
LIKARJUN): He is mentioning the
name of an officer. That should be
expunged.

SHRI GEORGE FERNANDES:
What is this name? Is he ashamed of
his name? Since when Railway Board
officials have started getting ashamed
of their name? What are you talking?

SHRI MALLIKARJUN: You are
supporting....You should also be
ashamed,

SHRI GEORGE
Ashamed of what!

FERNANDES:

SHRI MALLIKARJUN; You speak
of so many high values.

SHRI GEORGE
But ashamed of what!

FERNANDES:

SHRI MALLIKARJUN: What you
are supporting?

SHRI GEORGE FERNANDES:
I am supporting what? Why don't you
start thinking Mr. junior Railway Min-~
istery? Why don’t you think?

1+t Expunged as ordered by the Chair.
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SHRI MALLIKARJUN: You senior
parliamentarian should have reason in
you too.

MR. DEPUTY-SPEAKER: I will
axamine it.

SHRI GEORGE FERNANDES:
I am quoting a newspaper. I am
quoting document—a public document
1 am not quoting something secret.

SHRI JYOTIRMOY BOSU: It is
already expunged,

SHRI GEORGE FERWANDES:

Expuaged what?

MR. DEPUTY-SPEAKER: I will go
through the proceedings.

SHRI GEORGE FERNANDES:
[ do not understand this.

SHRI JYOTIRMOQY BOSIJI: Urder
what Rule?

SHRI GEORGE FERNANDES:
I am not making any allegation.

MR. DEPUTY-SPEAKER: If it is
within the Rule it will be permitted.
If it is against the Rules action will
be taken.

SHRI GEORGE FERNANDES: You
tell me, Sir, I am reading from a
newspaper which is owned by the
Congress (I leadersh p—National
Herald.

MR. DEPUTY-SPEAKER: It does
not matter. We are not worried
about that.

SHRI GEORGE FERNANDES: 1Is
National Herald a banned paper?

MR. DEPUTY-SPEAKER: Please
listen., The business of the House
has to be conducted according to the
Rules, If anybody goes agajnst the
Rules it will be rectified. That is
why we are sitting here.

SHR! JYOTIRMOY BOSU: I am on
a point of order.

SHRI GEORGE FERNANDES :
There is a limit to all this. You go
On expunging. Then expunge all
of us. I am quoting from National-
Herald.

PROF. MADHU DANDAVATE:
There is g way out.

MR. DEPUTY-SPEAKER: I have
not said that I will expunge it. I
will go through the proceedings.

SHRI GEORGE FERNANDES: You
go on saying this.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order under Rules
380. The Rule says:

“If the Speaker is of opjnion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may”....

The word used is ‘may’ and not
‘shall’,

“in his discretion, order that such
words be expunged from the pro-
ceedings of the House.”

George Fernandes does not come
under the purview of Rule 380.

MR. DEPUTY-SPEAKER: ] have
not said that anything should be ex-
puaged. Therefore, your point of
order is not in order. I have not
said that anything should be expung-
ed. I have said that I will go thro-
ugh the proceedings.

DR. SUBRAMANIAM SWAMY:
I agree that you said that you will go
through the record. However, Sir,
he has quoted from a newspaper
which is....

MR. DEPUTY-SPEAKER: I have
not said that it should be expunged.

DR. SUBRAMANIAM SWAMY:
You please go into this question whe-
ther we can quote from the news-
paper. If you say we cannot quote
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from any newspaper it is one ruling
and if you say we cannot quate from
National Herald then jt is another rul-
ing.

SHRI JYOTIRMOY BOSU: I
would like to tell you one thing that
kindly do not scuttle the parliamen-
tary system. It is coming from the
Chair, I am very sorry to say, Lecau-
se the Opposition is being accused
day ijn and day out outside by Mrs.
Gandhi that we are the obstacles in
the way. Now, here**

MR. DEPUTY-SPEAKER: He has
mentioned the name of some officer.
That officer is not in ‘his House ...

SHRI GEORGE
What are you talking?

FERNANDES:

MR. DEPUTY-SPEAKER: That
officer is not in this House to defend
himself. It may be from a paper.
That officer is not here in this House

(Interruptions)

MR, DEPUTY-SPEAKER: Please sit
dow. That officer is notl in this

House to defend himself. The :rules
are very clear.
SHRI GEORGE FERNANDES.

The Minister is there.

MR. DEPUTY-SPEAKER: I said
I would go through the nroceedings
You can continue.

SHR] JYOTIRMOY BOSU: In that
case, Sir, when you mentio1 the name
of Birla and Tata, are Rirla and Tata
inside the House? Are they inside

the House?

SHRI GEORGE FERNANDES®

They are here ona taeir  bchalf!
(Interruptions)
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MR, DEPUTY-SPEAKER: Here is
a charge. He has mentlioned that
that officer did something. That
officer is not here. You are not men-
tioning Birla and Tata.

SHRI GEORGE FERNANDES:
Am I to understand that in this
House, excepting the mnames of 542
Members, no other mnames should

come to be mentioned?

MR. DEPUTY-SPEAKER: 1 have
=0t said that.

SHRI GEORGE FERNANDES:
Then, what are you saying?

MR. DEPUTY-SPEAKER: I said,
in regard to any body, whose names
you are mentioning. you have to give
notice. You have mentioned that
officer by name. That officer is not
here to defend himself.

SHRI GEORGE FERNANDES:
I am sorry, this is not all.

MR. DEPUTY-SPEAKER: Now you
can conlinue.

SHRI GEORGE FERNANDES:
I quote the National Herald.

SHRI JYOTIRMOY BOSU: **Her-
ald.

SHRI GEORGE FERNANDES:
I quote the Nationtal Herald. It says:

“The Ticket-checking Siaff went

on a strike lo protest against the

assult on Mr. T. S. Saxena, a

ticket chicker of Kanpur Central

Station, by the Depuly Ihircetor of

Railway Board, **in Gaziabad on
Wednesday eveniag. '

I would like to ask the Hon, Minis-
ter: Is it or is it not a faet that Mr.
Saxena. the T.T.E. was in Caziabad
hospital for 3 days, he was heing trea-
fed for the injuries that he suffered at
the hands of the Railwa **who is
going round as an official?

//Expunged as ordered by the Chair.
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SHRI EDUARDO FALEIRO (Mor-
mugac): My point of order arises
from Rule 353.

SHRI G. M. BANATWALLA:
(Pomami); It is time to adjoura the
House. We can take it up tomorrow.

AN HON. MEMBER: No.

SHRI EDUARDO FALEIRQ:. Rule
353 says....

SHRI G. M. BANATWALLA:
Without permission, the House is sit-
ting beyond 8 O’ clock.

PROF. N. G. RANGA (Guntur):
Let us complete this work. ,
SHR] EDUARDO FALEIRO: Rule

353 says:

‘No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person un-
less the merober has given previous
intimation to the Speaker and also
to the Minister concerned so that
the Minister may be able to make
an investigation into the matter for
the purpose of a reply.™

Then the Proviso says:

“Provided that the Speaker may
at any time prohibit any member
from making any such allegation if
he is of opinioa that such allegation
is derogatory to the dignity of the
House or that no public interest is
served by making such allegation.”

MR. DEPUTY-SPEAKER: I have
already observed in this regard.

SHRI EDUARDO FALEIRO: There
is no question of asking the Minister
now, unless previous notice is given.

MR. DEPUTY-SPEAKER:
already observed.

I have

SHRI GEORGE
The Minister made a statement yes-
terday. The Deputy "dinister was
present on the site. He has known

FERNANDES:

all the details of the incident. There
is nobody here who jis ignorant and
the entire Railway Board is here. Let
us not go and seek shelter of these
rules. The rules are meant to help
carry on the business of the Iouse.
The rules are not meant to obstruct
the business of the House,

PROF. MADHU DANDAVATE:
Mr. George Fernandes said that Mr.
Saxena was lying in hospital for 3
days. He did not say that{ he was
telling untruth for 3 days. He was
lying on the cot. So, there is no de-
famation.

SHRI GEORGE FERNANDES: Well,
I am talking of a man who beat up
a railway worker who %s a public
servant and he was hospitalised for
3 days.

Did anybody from the Railway
Board go and see this employee?

Did the Minister go and see the
employee?

Did the Deputy Minister go and
see this employee who was hospitali-
sed for 3 days?

And yet, they have been trying to
white-wash the entire incident! Sir,
I hold no brief for anybody who may
be doing something wrong. But the
fact is that an employee was beaten
up. The fact is that he was beaten
up by a senior official of the Railways.
The fact is that he was in hospital
for 3 days. The fact is that nobody
from the Railway went to see him.
The fact is that the Junior Railway
Minister went with a stick—he may
call it a walking stick.

MR. DEPUTY-SPEAKER: There
iz no Junior Minister. He is only De-
puty Minister,

(Interruptions)

SHRI MALLIKARJUN: Sir, let me
clarify about that stick, He is unable
to understand it. When we go on the
track, we have a peculiar stick to
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check whether the nuts and bolis are
proper. That was the gtick 1 carried.
It was not for the purpose of beating
the railwaymen. (Interruptions)

GEORGE FERNANDES: Sir,
has he equipped himself to see the
nutg and bolts? Is he qualified to see
the nuts and bolts? Have you under-
gone the training as a gangman?
When were you trained ag a gangman?
(Interruptions). The question is not
what kind of stick the Minister
carried. The question is what use was
that stick put to. That is the point,
So, Sir, the second point that I want-
ed to mention relates to the TTEs.

The third int pertains to the
various outstanding demands of the
Railwaymen. The railwaymen are
very much agitated, Their issues must
be settled, with what kind with what
organisations, how and in what man-
ner you want to take them up. You
decide that. But don’t allow matters
to go out of hand, deal with the pro-
blems, the demands outstanding and
the new demands of the railwaymen
post haste.

Then the fourth point pertains to
accidents in the railways. Nowadays
we all discuss in terms of 20-points,
5-points and 4-points and I am sure
that 15 the only way they understand;
that is the way they have been taught
how to manage the affairs of the
country through these points. We are
only trying to supplement the educa-
tion that you are getting—from where-
ver you get it

SHRI RAMAVATAR SHASTRI:
There are 29-points.

SHRI GEORGE FERNANDES: Ear-
lier, it was 20 and 4. Then somebody
said 4 and 20 and that becomes 420.
Then somebody said no, it is 20 and 5
in order to get out of the problem.
(Interruptions)

MR. DEPUTY-SPEAKER: All the
attacks Mr, George Fernandes get
when he was a Minister. He is hand-
ing them over to the present Minister.
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SHRI GEORGE FERNANDES: No,
Sir. I will say this i& unfair to tham.
They were there, not capable of
attacking me. I would say that this
was unfair to them.

Sir, my fourth point pertains to
accidents on the railways. I know
that the Minister always comes with
a statement after the accident has
taken place. But I would like the
Minister to tell us whether he hag
really studied this question rather
than asking the Deputy Minister to
go with sticks and check the nuts
and bolts, (Interruptions)

SHRI MALLIKARJUN: While go-
ing with a stick I have never come
across the hon. friend, Mr, George
Fernandes.

MR. DEPUTY-SPEAKER: Mr, Mal-
likarjun, Mr. George Fernandors is
provoking you. Don’t get provoked.
You must e careful w.ith him.
(Intterruptions)

SHRI GEORGE FERNANDES: So,
I would like the Minister to apply his
mind to the entire question of acci-
dentg when he presents the budget.
My only reaction was that firstly the
budget was very unfair to his mme-
diate predecessor. I am told that he
has made amends, That is what the
newspapers said. I am told that he
has made the amc=nds both privately
and publicly in this House. I am
glad that he hags made those amends
to his immediate predecessor. They
were more than due bzacause I be-
lieve and I express myself more
strongly on this privately than pub-
licly thai it was not fair for the
Minister to ignore the immediaie pre-
decessor, The other point I made was
this. No matfer what else is going to
happen or not happen in the course
of the 12 months. We shall have many
more accidents and I made this state-
ment earlier...

MR. DEPUTY-SPEAKER: Deon't
wish for it.



485  Approprighion PHALGUNUA 26, 1802 (SAKA) (Rlys.) Bill 1881 486

SHRI GEORGE FERNANDES: 1
don't wish for it. But I know what is
going to happen (Interruptions) Mr.
Lakkappa, please understand once in a
-while. Why don’t you try to learn?
There are about 10,000 kilometers of
railway track which are due for rene-
-wal, Let the Minister say that it is
not true, Let the Minister say that
we do not have the railway track
which is due for renewal as long for
6 to 10 years. Let the Railway Minis-
ter deny the fact that in the last two
months, two major railway accidents
were averted by the skin of the teeth
on the railway tracks because the
gangmen were alert. One was the GT
train accident, very close to this place:
the other was Howrah-Madras mail,
near Madras, where the gangmen
found that the track had got damag-
ed and got fractured and they were
able to notify the previous station.
In one case they had to fire the flares
right there and the train screeched
to a halt fifty metres from the place
where a major accident would have
taken place. Hundreds of lives are
lost in the railway accidnets every
year. That is the issue. 1 would like
the hon, Minister to tell us, whether
he will discontinue the superfast trains
because our tracks are worn out; they
are not meant for these trains. Till
such time that we do not have rail-
way tracks fit for thesg superfast
trains, we should not have such trains.
There is nothing about the opposition
or thc Government. T am concerned
with the railways.

Secondly, will the hon. Minister
stop putting on the rails such wagons
and engines which are not properly
maintained? Do not talk to the Rail-
way Board officials, talk to the khala-
sis in the workshops; they would be
able to tell you. gangmen will be able
to tell you, what is wrong. Have a
meeting with them. These people;
people in the Railway Board, are not
aware of what is wrong. Do not let
your Deputy Minister go with a stick
and chzach the nuts and bolts. Talk
to the gingmen, the maintenance
workers and ask them what it is that

is causing accidents and the kind of
rolling stock that is put on the rails.

Now, my fifth and the last point is
to oppose all his demands because his
entire budget, where he is talking of
the new lines, over which gseveral
hon. Members were on their feet and
getting exercised is all a fraud. There
is no money which has been earmark-
ed. He is bluffing you with all the new
lines, there are no such new lines.
The Railway Minister is bluffing you
with all these new lines; there are
no such new lines, The Railway Min-
ister is bluffing you with all the new
surveys; the 40 odd surveys, He went
on reading the names, which he could
not even pronounce properly. All these
names both in respect of new linzs
and new surveys are meant to deceive
people. Of course, one could be ge-
nerous to the Railway Minister, for
whom otherwise I have tremendous
regard and respect, but was he a
‘Santa Claus’. He always comes and
fools the children. T would request
hon. Minister, not to treat at least
Members of your party as children,
who should be fooled by ‘Santa Claus’
like you, by promising new railway
lines and new surveys and investiga-
tions and sp on and so forth, when
vou know that you have no money
in the kitty, which vou can use to
meet all the commitments you are
making.

MR, DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu. You know, that there
was an agreement between you and
the Speaker that vou will not lake
more time in the railway budget.

SHRI G. M. BANATWALLA: Today
everything said after 6 O' clock should
be expunged and it should be repeat-
ed tomorrow.

MR, DEPUTY-SPEAKER: Mr,
Jyotirmoy Bosu,

SHRI JYOTIRMOY HBOSU: Sir, 1
do not quite understand the decision
about the locomen and the attilude
that the raliway Board is showing
towards them. Your collegue, Shri
Jaffer Sharief will tell you that when
there wag trouble last year, I had
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gone out of my way, taken initiative
to see that the raliways were not dis-
turbed in running. But later on, 1
wag accused by the same locomen.
They said that what I had requested
them, they relented, but the raliways
had :¢lipped out of the agresment. In
this case, why should you lose your
cred.zility? Why can’t you make the
Railway Board understand one simple
thing that in a democracy it is a
combination of leglsalture, executive
and the judiciary. And you formulate
the policy and there you are suppos-
ed to execute 1t, Unless you can ham-
mer it into their heads, they will sit
on your head and try to hammer you,
Kindly don’t forget this,

Mr. Minister, you are politically
answerable to the people every three
years, four years, five years. They
are answerable to thz Banker to see
whether the cheque deposit has taken
place, Banks are answerable to them.
They don’t h»ve to face. Mr. Minis-
ter if you do <omething which is dis-
approved lry the people of the coun-
try, next time when wou face the
electnrate, you will disappear. We
had a Speaker here, three times he
wasg disapproved, Now he is freezing
in Canada. T don't want that fate
should happen to you.

About Loco Staff I would say one
more thing. There was a study on the
psychology of those who run aircraft;
theie was a study on the psychology
of thosz who run trains and trucks
in Europe in America; and if you
mentally disturb them, your running
will be affected, your accidents will
increase. Engine drivers carry 400,
500, 700 passengers, may be one thou-
sand passengers. With life in the hand
of one person, or two persons at the
wheel, if you disturb him mentally
and make him worried he will be
bringing disaster on the Ralways.
Please don't do it.

About the Circular Railway line, I
will tell you one thing, Perhaps you
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are not aware. The track is éxisting.
It only requires little modification here
and there and the estimate was only
Rs. 35 crore for Calcutta. And the
‘Emu’ coaches that you have for Seal-
dah Division is not being utilised
fully, Therefore, it will be fuller
utilisation and the problem of over-
capitalisation will ecome down. But I
do not suppose Railway Board will
enlighten you on all this. You don’t
have the time either,

Then I had made elaborate descrip-
tion about the utility of tare-trailor
ratio; aluminium built double decker
coaches that is what we require im-
mediately. In your reply you have
kept silent about this. I do not know
what vou are doing.

The route kilometre increased 11
per cent, population growth 75 per
cent. You have also maintained silence
over that. I also suggested that you
ask for a public deposit of Rs. 500
crore to start with, Let State Govern-
ments contribute; local people will
contribut2, Dodn’'t you see the mood
of the House that everybody wants
to talk on Railways? Is that not an
indicator for you? Why do you go to
Yojna Bhavan which is a cold storage.
That is a sterile duck which will never
lay eggs. You have the massive re-
sources. You want to have money;
you get money as much money as you
want. But who is going to advise you
on these things?

MR. DEPUTY-SPEAKER: Well
you arg advising.

SHRI JYOTIRMOY BOSU: But that
will go unheeded.

Sir, T have told him today you re-
quire to pay Rs. 75 for a berth in
Delhi Station for reservation, next
vear it will be Rs. 200; you kindly
write down on a piece of paper, be-
cause supply and demand theory is
working. Your population is growing,
your number of people travelling are
growing, but your capacity is not
growing to that extent.
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Sir, I asked him repeatedly.. The
Minister was kind enough; I am very
thankful that in his reply he talked
about Budge-Budge Namkhana Rail-
way. That is a pending issue since
1973 and it has become a victim of
political pressure. Pandit Tripathi was
kind enough last ycar to give an as-
surance. You as his sucgessor—and
you certainly respect your elder lea-
der—shouid fulfil what he" has pro-
mised to the Iouse.

Sir I @ saying this and I was most
distressed to hear during my recent
visit to Calcutta and Delhi that a
“¥hisper has gone from the Railway
Board to the General Manager in Eas-
tern Roilway that iry and reverse the
viabil.ly formula calculation, make
th> line unremunerative so that Mr,
Jyotirmoy Bosu's line— it iz nol my
line, it is the line which connects
th~ most batkward and sonsitive area
of Sunaerbans facing the Bav of
IDengal oa oie side and Bangladesh
an the other side. You don’t even un-
derstand th. military stratogy—what
vou would require in that region. I
would lLik.: {o have a categorical! as-
surance on that, please.

You have also kept silent about th»
coal consumption, Why is your coal
consumption not coming down, al-
though the steam traction has come
down to a fraction?

There are ceriain areas where the
Railways have divided the most den-
sely populated areas. Malaria was to
be won. We had malaria in the coun-
try. One of the reasons cited in those
days was the railway line. If you
kindly go once from Sham Bazar to
Barrackpore, you will see the density
of population, and the concentration
of industries. Will you create over-
bridges on Sodhpur and Belghoria and
two or three places? (Interruptions)
Jadavpur is not on that side. (Inter-
ruptions) Jadavpur in on that side. I
would request you kindly to do these
things.

I would like to ask you one ques-
tion Mbefore I sit down. Why is it that

the railway fare between Diamond
Harbour and Calcutta is about Rs, 2-60
while the bus fare for that particular
distance is Rs. 1-15 orf Rs. 1-207 This
is the explanation that I have been
wanting to know from the Railways.
Every time I have bz2en given a cock
and bull story. And that 1s not un-
parliamentary.

DR. SUBRAMANIAM SWAMY
(Bombay North East): [he “Ecotiomie
Times” of two days agsv had a front-
page story, saying that the Railway
Ministry was going 1o collaborate with
multi-national corporatiors te huild
hotels all over the country. And it
also describes how the Railway Minis-
try has decided that in the inlerests
of tourist development, they wil] 1 ujld
5-Star hotels. I do notl know. Althrugh
1 think the Railways should have a
tourist department, I o not know why
it is necessary for them to colluhorate
with the multi-national corpora‘ions.

SIIRI C. K. JAFFER SHARIEF: Why
do you believe?

DR. SUBRAMANIAM SWAMY: A
contradiction did not come in the
“Economic Times". I waited two davs.
The Minisler contradicts her>, Then it
is very good.

The second thing is that much has
been said about wvictimization. 1 would
like to put on record—although I will
say that the Minister has given me a
sympathetic hearing so far. 1 would
like to see what action follows—that
the Railway Administration is now en-
gaged in victimfzation. In Madras, re-
cently, the vice-president of one of the
Railway unions, viz. the Southem Rail-
way Mazdoor Samiti, made a speech
before the workers; and he said many
good things; but the Railway Adminis-
tration immediately dismissed him
under a speclal powers clause, on the
ground that the Intelligence Bureau
had said that he had said, he would
stop the trains. About saying that he
will stop the trains itself—in the first
place he did not say it. In the second
place he was not given an opportunity
to explain. Thirdly, the special powers
were utilized. Fourthly, even saying:
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“T will stop the trains” does not
tantamount to action.

However, for the record I will say
that I met the Minister Mr. Jaffer
Sharief, while he had just got out of
bed: and he very gladly saw me, and
gave me a very good cup of tea, and he
promised to do something. And 1 ex-
pect that he will do it.

Finally, the third and tne last puint:
the Station Masters held a big de-
monstration here, And they submitted
a l4-point charter. The Station Mas-
ters are supposed to look alter ruilway
stations. And you know il is a very
important work. For example in Bihar,
the Minister knows that , very impor-
tant functionary of his party had ob-
tained a loan from a bank by mortgag=
ing platform No. 1 of Patna railway
station.

MR. DEPUTY-SPEAKER: I think you
yourself have said this umpteen times.

DR. SUBRAMANIAM SWAMY: But
it is wvery necessary, like Ramayana.
You are Lakshman. You know every
time we read Ramayan. We don’t for-
get. He mortgaged Gandhi Maidan.
Soon he may mortgage Pailiament
House also. You have got to be very
careful.

SHR] C K. JAFFER SHARIEF: The
professor is competing with Mr. Rama-
vatar Shastri.

DR. SUBRAMANIAM SWAMY: He
is lthe chairman of the zilla parishad
So. the Station Masters nust be very
well paid, so that they can look after
these things, and not allow platfoims
to be mortgaged. Therefore, the 14-
point charter of the Ststion masters
must he examined, and ection should
be taken on it.
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. (saawm)
/T sﬂﬁﬁmﬁgﬁm 39 HTIST
qga A HF FAW R | T AT AT

% E 1 HTHT SR QTF'B'Q I
(sx=wT)  1973-74 ® T
HET "wOd g re dl 1 1973—
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ot forgsl IFTFTHR qwEr g€ 9
BN H T FO AT & W G
FfFr  foc sast feamsy = fzar
Tt 1 (smEET ) gmEl HIT
wieHE I &1 Fw qd Fifeg
qre afer &1 FE Fy o ognm
A F@r WM Ffew dw o
UFEEHTTT Q¥ qT AT & qE,
fefaferadt Qaws =1 92 1 g, 2%
fafeemésras a8 w37 | fafsemisas
T waad gad gl g | fefenge
fafeegiésros EEAl ¢ 1

Dismissal 1s not wvictimisation. Let us
distinguish between the two.

fegzardstm a7  waaq ag g ¥
fawr foefs <ot & e a7 fewlna
®7 faar | agr gxgFwA Far e
i @.fr saa fawi g w0 far
AT ST qFAT 40| (sHEAWA)

Y TRTEATT  WIEET ¢ HT 357%

I/ AT TEA N

CUIRE (el T I e o e
AT AV Y 97 | gl o dt ardardy
g #1 § ag (afremzsws 787 &, 7
FT QAN &, (Sfemye ¥ wawa g
AT GEANT 5T TFAF g, 5 L6 i § Afaw

It is not victimisation under the Indus-

trial Disputes Act; it is not victimisa-
tion you should know.

g Wi Tefeud feygea gFe &)
&Gy g, 2T IfFaw oA w) zEr @
fa a=m Fifew & =fgu #c aqr
wor Wi ST T AAGHATAT
7 Tof Hell 7 T fp o W gma
Ay W@ & I WL AT I T
AT &, fefet o femtan faelt o
FE B TG LT W AN
T E | FAA WY @ I qEAIEE
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T e T W F—aw T FT FAwt
FE T MLTE | T FIE FAGrET

TR—g@ FEaTE AL E | W

adt ¥t gfeas &9 Faer g F AW
W Fqwiay & qu favaa g o
HOT A WA—IT 1w HIT G
st TR wigs Aa7 AreC g afw
4T W Townd & ¥ a¥g & grar
FAT IW FGAT ! HAL QAT A7 O A
SaT fo0 St SEwLE S8F W<
faga &fT gErT AT . ...

$ ww  wwieE: foas gaie g
g7

W TR QT EErR & &AW
U I | ZE ArmEwrT A@ g
se1 f@ Ay oRww fgmr
gL A1 T FWE F g2 g
E

o{; AT KA W1 ST (e
T &7 FAAC Sga 7 7

St R i grewE ge gh,
S &7 |

| K T 71 e gerdy ?

ot FAT QAR : qE gerT A zqEy
R civss (swaa=). . ..

T /G 17 AT ) 5w ww
urTifam @S a0 & 7@ gam
¥ w ¥ Tgw g ¥ zmY ¥ o
& 9% ¥ afw gudt dgsw §, 7 am
& St v & st spre gt
A1 g ST &1 Far v wdy En
%34{,?-?#? HAHE F T maw T g,
38 Ifqus qake & T mar efi 7@
g &, VI T Wy AR A o gw
g91E 53\ 7g = Tifgy | gufoe &
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[sr F=xre O ]

WEAI Srgar § 0 S90S FigArq
ST, A AS HAET A IRAT A
w1 &, fwa & wga swrgar § {9 oIy
gH0 & | IT T A FY (LqAE 0T &
fenr stoe fqm & 1 g 99 AR
21 T waw adl &, T I 7 7T
ar gg AT 9 F owiT T A@gr fw
.. (sAqEE). L

=it A KATEYN : HT &CL OG0 |

i FAR A o7 s dam g, &t
gq F@T |

Z9Q 7ia § qg ®gar T § - -
(eaaan). . .

SHR]I SOMNATH CHATTERJEE:
The hon. Minister said that there is
no victimisation. But does he not
admit. .. (Interruptions) A man loses
his job. (Interruptions) What can
he do? (Interruprions)

ol T 9t® c gEd a1 9 g fw
FHARIT T HOT YTIT T ATH 47
IR IAFTIRXK T wgA TEgA
fo gaiX ot vrersw & 9T ¥ oafF
gardr gaadt & .. (vrawWE). ..

MR. DEPUTY-SPEAKER:
listen. Order, order. Please.

Please

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Somnath Chatterjee. .. (Interrup-
tions) I think the Minister is not
yielding. (Interruptions)

SEHRI KXEDAR PANDAY: If 5 case
comes to me, T shall look into it
(Interruptions)

MR. DEPUTY-SPEAKER: He has
already said that he will look into it.

(Interruptions)
st W wi¥ : wrw ¥ avw gfAg
ot T EfRfrEmr ST ax ¥ ...
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(emamem) ... gt Tw wEfrfagas
A forad STegn Wy &
wifead €, 34 1 W9 THT FF -
fafreiwr wsEmm | 7 92 QUF
dt-ah-fr3wd oEinfrmes &
M T ALY § | TWIRCIT F1 HLQI-
T wox A wifmeg F X, THT J09
g ... (srTqEiw). ..

=5t IR wATER . wF qfET oA 7,

ax T 2g1 A0 T AT AT ITAT A 4,
A7 dagr fafi 40 L (saEw). L
MG qi¥ : g o & fwowg

dt fafaeec RE V& agan wean g o
&1 o fefoast & sesrgiomqs F faan
W WY WIAw 7. (WEEN). ..

O OHIA HATSH :
miw g g

T W OAE

st BT AT ;o qr fafres @
g1

T T FHVATH WL JST T
FARX T Mg, I H Wy wgq AWM
aqT & | WA a® 80 TAT Yo w@H
ZRI  ANC 250 FT Fo Fr TR [HT
TMES T 1 FAPATr T-—-"THANT WIE
ATEHT FT q9AE H TT AT WET AT
SR TE_R1Y, AMOT G HE GH
1984—-85 7 q F @AW | A
IR F 9T T WY A 1 QA F0igT
famgagsfmaadi &) srraaw &
ST EET §, W IW & AT F ;G
drfema @ st gy TEd & fooree & oree
FRAZ FL | 1984—85 ¥ ¥TQ HAY
ATSE T F T HA TFEHE g
@M | T8 TLRET §% 80 FOT €94qT

SRl il O

OO FA-FOFA FLEC A A
TR F T A o | g ag @



497 Appropriation (Rlys.) PHALGUNA 26, 1902 (SAKA)  Bill, 1981 498

ax? 3256 Iz F 1z dmE fw
T ¥ fqg € CAA-RE-AAwT
2 =ifgd, ¥ &Y [WT geaATET § ;M
Ir & ag wfea g afzr @ &
T ¥ O FREY AT E I3 ST G
@ & g g fariar 9T FAv
fm stfezq &rar sifzd 1 97 3w &
T oEAES & far g@eT 52.5
T EAT M T I s ar 9 TEHT &
Ty ag wiger woIT FAFAT E
o7 qF IFAE g fo g7 W oaEw
TEC FIAT, TH H g AL wEMr |

virEdY o & aar w7 1 79 AT
om FAT T AT TSP AV o AAX
Z gz I AN Y o § z¢ F 1T A
IIT E | 0F T 4 Ivw g fa @ wAqar
WA g & WU F Qv I 00 a0
Far g fezwror F gy 1A T awr
w8 fagre F o0 A T amer
TEd & IA W owAF T FrAr wwr g
srzi am wifSiaraea FY T L. WEIT AV
afa Fdt O ¥ a1 AT T TA F1 AWY
IFA A(SAr AT | g A7 fewA T-TAT ¥
faard &1 @&t oF qv sl ¥y
AEY & N1 T8 ¥ O& ¥ 2V | W7 ST
¢ @ am ¥ fevomiTe agw
I T E | X ITAT F A A T
AT IR A Wi @ & f@EiE H¥qq
farar av, w0 fo2 gw 9z 1€ Fq0 Ty
afiwr R Fagmgfrzadw w
fewedggae 7 &), T8 & W T
wra gt g, sFARfed A g, . .
(wwwata). . .

MR. DEPUTY-SPEAKER: Please
don’t interrupt. Any interruption
will not go on record. You must allow
him to speak. Everybody is getting
up. It is not correct parliamentary

practice. Any interruptions shall net
go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: He must

ask the Minister whether he is yield-
ing.

W ST TR WL WEA Aroqead
it & fm fowedmgawr & faers
X a7 & | At BT . gaie
SrRA e wE faraw g fasa w a
A Ty FL AT G T | AgF qAET
Iferer &7 e g—Faar Fhaw F qz #y
TEr W | 98 w7 gy feezi
fafreze ar wifsrame 77 7. gare g
@i e mifeaa st 77 3, 99 § ow
TMEEIW 4 AT "T 7Y 7 TgEsT
qay 9 fa «@gr q¢ fevem-zaq ¥
fawrs Ifew w0 sd | wfFgae 7
SATH A AT L T g Afar a0y
T L (TmAEw). .. F AE
FAT 7 gw WY 9r w7 wfEw w84 )
ST WY SrET oate & o wmw o
& Fgm fo 3 W gwrt TEw AT
FATEIS Y 99, AT WA WO

M NN SRTES ;. oga FwAy

g ?

=t FIC 9@ : gz Wy FIF A
FIATE, T & faar 7€ <o
g7 WOF U ATHT AIT F1 A
HFASTHT I I@T ) g Toa H
At w1 oaff W owzd ¥
wudife ® s At sz
AT A AT AT w0 avfE G
e ¥ =T " Sgi A3AN &, 99w}
e frqy ot 1 98 w1 gw WT oW
et &7 e 737 | Tafwe & ag wigar g
ﬁ?“'l'(ﬁqlfﬂ?ﬂ'?l t.ﬂ?ﬂiﬂﬁq

**Not recorded.



499  Appropriation (Rlys.)

[ f=T 917]
EET Y WG O T FEW 1 F qowrn
wigar g fn feveta 339 & 900
I QS AT | AL TEeHE Hag g fwm
fewzda Zfaw # 5o far 900 mredY
THE 70 JYL JAXT 116, 117 AZHT
A ¥ WY 50 ATT AT qATAT
age fowar @ | Tw Y @ E A g
o dro $o F AT AY | gar2 difax
AFET 7 ITH wr @ AF oy w
et for o arar € Srfeer ag Y s
€T & ma ®WIT 39 97 gaEree faa,
gt arE fea @ 7Y ¥ 1| snfeg #agagm
f@ gg ¥ AgT w€HT ¥ ngx fech
fafrecar a1 &, wawere faar
M g N €€ At ara @, vg faegw
T ... (TEANW). . ggdy WY
Tar ¥gX G |

T FTA T ATIG &, HTA T q0G ®)
WY &N R@T | FF €T @ F A "/
q%, 39 q faame =8

s o At : Far FofToto
ara fam neTare & 7 @ ?

ot BT 97T : ST FY Ty g
F1 AgT & 1| AT T ArAwrdy §r g, 99
T Q@ AT | ... (A=), .

war ae & 1A & fraga wom
@1 E | S fgm o7 & A9 qve
fedz &1 saa faray, @t EgEIT 9o
FaA{a fa, 31 o a=T 7 Her T@l
g1

(Interruptions) **
MR. DEPUTY-SPEAKER: Do not
record.
o ®AIT QY : 99 faw W

TFQ ¥ FFT a1, T@7 TN Fr fedz
W AR T I9T | IT GHA RIAAN
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gw!ﬁ‘rq#*rfww@fqﬁtﬁ'gw
fedt & wfr feawfean & so o
a Eﬂﬁ mAd g, mEer @
7 & gfg qgwa fond & 19T
ar ol AT A W o
T E T FEW G T 9t | 6T
#lr:gsnﬁﬁ AT g8 @ fasw 7 A,
ar wse g 1 s W frwger WA
far Y gomr ar 1qg T1w @R FTTE )

’

ﬁ%

Q¥ wiAN @qe ;AW g, mrA
TET AT

= ¥ Q¥ : gHF 9T ¥ A9
§ WX TR W T WG L | A

ge fad @t wgr ar f® wx ¥
aifafer™ a7 =g s

sl WM eAEE : gg Wew

sy 7 fwa &« fea@arar gr o
aqifefea 5t avw weg 2\

sff 2L 97 : gq T9 w7 GGANT
q WL WrW OHY@ E | ST WTr &y
fafeee @@ 2 | W17 5§ *§ 97

] oWl & arg ¥ wigwm fw
TH T T T R AT 978 HAC |

SHRI JYOTIRMOY BOSU: What
about Budge Budge Namkhana Rail-
way line?

=t wxX qf¥ : gw TET | I
® g TaT |

**Not secorded.
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MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment ang appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1981-82 for the
purposes of Railways be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
take clause by clause consideration.

The question is:

“That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were
added to the Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY:
move:

“That the Bill be passed”.

I beg to

MR. DEPUTY-SPEAKER: The
question is:!

“That the Bill be passed”.

The motion was adopted.

18.50 hrs.

APPROPRIATION (RAILWAYS)
NO, 2 BILL*, 1981

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): I beg
to move for leave to introduce a Bill
to authorise payment ang appropria-
tion of certain further sumg from
and out of the Consolidated Fund of
India for the services of the financial
year 1980-81 for the purposes of Rail-
ways.

MR. DEPUTY-SPEAKER: The
guestion is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the servjces
of the financial year 1980-81 for the
purposes of Railways.”

The motion was adopted.

SHRI KEDAR PANDAY: 1 intro-

ducet the Bill.
I neg to movet:

“That the Bill to authorise pay-
ment angd appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1980-81
for the purposes of Railways be
taken into consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financia] year 1980-81
for the purposes of Railways be
taken into consideratjon.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We
will now take up clause by clause
consideration. The question is:

"~ “That clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY: I beg to
move.

‘“That the Bill be passed”.

—— re—— ——

*Published in Gazette of India Extraordinary, Part II, Section 2, dated
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+Introduced Jmoved  with

the recommendatjon of the President.



